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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha  during the Eighth Session i.e. from
25 April, 2016 to 11 May, 2016.

NEW DELHI; ANOOP MISHRA
July, 2016 Secretary General
Ashadha, 1938 (Saka)
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$ The first sitting commenced with the playing of  National  Anthem.
* The sitting ended with the playing of National Song.
# The session was adjourned sine die on 11.5.2016 instead of 13.5.2016, fixed as per the

earlier schedule. As a result, the sittings fixed for Thursday, the 12th and Friday, the
13th May, 2016 stood cancelled.

1. DURATION OF SESSION

(8th Session of 16th Lok Sabha)

1. Date of Commencement : $25 April, 2016

2. Date of Adjournment sine die : *11 May, 2016

3. Date of prorogation : 19 May,  2016

4. Total number of days of Session : 17

5. Number of Actual days of Sittings : #13

6. Number of  hours of sitting : 93 hours 43 minutes
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SUMMARY

1. Bills pending at the end of last Session (Seventh Session) 14

2. Bills introduced 4

3. Bills opposed at introduction stage Nil

4. Bills passed by Rajya Sabha and laid on the Table 2

5. Bills passed by Rajya Sabha and laid on the Table — Nil
returned by Lok Sabha with amendments

6. Bills passed by Rajya Sabha and laid on the Table during earlier Nil
Session — returned by Lok Sabha with amendments

7. Bills returned by Rajya Sabha with amendments and laid on 4*
the Table of Lok Sabha

8. Bills passed 10

9. Bills in respect of which amendments made by Rajya Sabha 3
were agreed to by Lok Sabha

10. Bills in respect of which amendments made by Rajya Sabha Nil
were not agreed to by Lok Sabha

11. Bills negatived Nil

12. Bills withdrawn Nil

13. Bills—debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee 1

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee 1

19. Bills originated in and referred to Joint Committee
by Rajya Sabha in respect of which motion for concurrence
were  adopted by Lok Sabha Nil

7



8

20. Bills  referred to Standing Committees by Chairman/Speaker Nil

21. Bills reported by Standing Committees 3

22. Bills pending at the end of Eighth Session of Sixteenth

 Lok Sabha 11

* Including one Bill, returned by Rajya Sabha with amendments, Message in respect of
which was published in Lok Sabha Bulletin—Part II dated 18.5.2016. Bill, as returned by
Rajya Sabha with amendments, to be laid on the Table of Lok Sabha on commence-
ment of the next Session.
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SUMMARY

(PRIVATE MEMBERS’ BILLS)

1. Bills pending at the end of the last session 460*

2. Bills introduced 33

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills part-discussed 1

7. Bills pending at the end of the Session vide 493
 para No. 3597 of Bulletin-Part II, dated 06.06.2016

*(Including one part — discussed Bill).
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6. MOTIONS

(i) Motions Under Rules 191 and 342

SUMMARY

No. of notices received : 2

No. of motions admitted : Nil

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of discussions remained : Nil
part-discussed
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8. PANEL OF CHAIRPERSONS

Sl. Name of Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi 09.06.2014*

5. Dr. (Smt.) Ratna De (Nag)

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal 12.12.2014^

10. Shri K.H. Muniyappa

* Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 09.06.2014.

$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
^ Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the

House on 12.12.2014.
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9. PAPERS LAID ON THE TABLE

(a) By Government 737

(b) By Private Members Nil
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10. PETITIONS

Petitions presented 2
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11. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in the Question Lists 260@

for oral answer

(b) Number of Questions orally answered 76

(ii) Unstarred Questions

(a) Number of Questions put down in the Question
Lists for written answers 2990@

(b) Number of Questions for which written answers 3174
were laid on the Table including those put down for
oral answers but were not called for answers/
Supplementaries

(iii) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received Nil

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed Nil

(iv) Half-an-Hour Discussion

(a) No. of notices of Half-an-Hour Discussion received 5

(b) No. of notices of Half-an-Hour Discussion admitted Nil
and discussed

(c) No. of notices of Half-an-Hour Discussion disallowed 5

(v) Statement(s) Made by Ministers Correcting
Replies already given

No. of answers corrected 2

@ Excluding 40 questions admitted and listed for oral answers and also excluding 460
questions listed for written answers on 12 and 13 May, 2016 which on adjournment of
session sine die on 11 May, 2016 were treated as lapsed.
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(vi) Abstract of Statement(s) made by Ministers correcting
the replies already given by them to

questions in Lok Sabha

Date of Statement made    No. of   Date of Subject of the
correcting by Question   answer question
  the reply  to which   to the

statement  question
was made

10.05.2016 Ministry of Social USQ No. 28.04.2015 "Begging
Justice & 5615 among
Empowerment  Children"

11.05.2016 Ministry of Health USQ No. 29.04.2016 "Medical
and Family Welfare 1016 Seats”
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SUMMARY

(Private Members’ Resolutions)

1. No. of notices of Resolutions received : 3

2. No. of Resolutions discussed : 1

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate was adjourned : NIL

7. No. of Resolutions Part-discussed : 1

43



(i
i)

 S
ta

tu
to

ry
 R

es
o

lu
ti

o
n

S
l.

Te
xt

 o
f 

R
es

ol
ut

io
n

A
rt

ic
le

/
N

am
e 

of
D

at
e 

of
Ti

m
e 

Ta
ke

n
M

in
is

tr
y/

R
em

ar
ks

N
o.

S
ec

tio
n 

of
M

em
be

r
m

ov
in

g
H

.  
  

M
.

D
ep

ar
tm

en
t

C
on

st
itu

tio
n/

w
ho

 m
ov

ed
an

d
co

nc
er

ne
d

A
ct

di
sc

us
si

on

1
2

3
4

5
6

7
8

1.
T

ha
t 

th
is

 H
ou

se
 d

is
ap

pr
ov

es
 o

f
12

3
S

hr
i 

K
al

ik
es

h
9.

5.
20

16
@

0
23

F
in

an
ce

N
eg

at
iv

ed
th

e 
U

tta
ra

kh
an

d 
A

pp
ro

pr
ia

tio
n

N
. 

S
in

gh
 D

eo
(V

ot
e 

on
 A

cc
ou

nt
) 

O
rd

in
an

ce
, 

20
16

(O
rd

in
an

ce
 N

o.
 2

 o
f 

20
16

)
pr

om
ul

ga
te

d 
by

 t
he

 P
re

si
de

nt
 o

n 
31

 M
ar

ch
, 

20
16

@
D

is
cu

ss
ed

 t
og

et
he

r 
w

ith
 t

he
 m

ot
io

n 
fo

r 
co

ns
id

er
at

io
n 

of
 t

he
 U

tta
ra

kh
an

d 
A

pp
ro

pr
ia

tio
n 

(V
ot

e 
on

 A
cc

ou
nt

) 
B

ill
, 

20
16

.

44



13
. S

H
O

R
T

 D
U

R
A

T
IO

N
 D

IS
C

U
S

S
IO

N
S

 U
N

D
E

R
 R

U
L

E
 1

93

S
l.

S
ub

je
ct

N
am

e 
of

 th
e

D
at

e(
s)

 o
f

Ti
m

e 
ta

ke
n

M
in

is
tr

ie
s/

R
em

ar
ks

N
o.

m
em

be
r 

w
ho

di
sc

us
si

on
D

ep
ar

tm
en

ts
ra

is
ed

H
.

M
.

co
nc

er
ne

d

(i)
S

itu
at

io
n 

 a
ris

in
g 

ou
t o

f d
ro

ug
ht

S
hr

i J
ag

da
m

bi
ka

5.
5.

20
16

9
20

A
gr

ic
ul

tu
re

D
is

cu
ss

io
n

an
d 

dr
in

ki
ng

 w
at

er
 c

ris
is

 in
 m

an
y

P
al

10
.5

.2
01

6
&

 F
ar

m
er

s
co

nc
lu

de
d

S
ta

te
s 

an
d 

ne
ed

 to
 c

on
si

de
r 

in
te

r-
11

.5
.2

01
6

W
el

fa
re

;
lin

ki
ng

 o
f r

iv
er

s 
an

d 
w

at
er

 re
so

ur
ce

R
ur

al
m

an
ag

em
en

t 
fo

r 
su

st
ai

na
bl

e
D

ev
el

op
m

en
t;

so
lu

tio
n 

to
 m

iti
ga

te
 th

e 
cr

is
is

.
D

rin
ki

ng
 W

at
er

an
d 

S
an

ita
tio

n
an

d;
 W

at
er

R
es

ou
rc

es
,

R
iv

er
D

ev
el

op
m

en
t

an
d 

G
an

ga
R

ej
uv

en
at

io
n

45



SUMMARY

SHORT DURATION DISCUSSIONS UNDER RULE 193 ON
 MATTERS OF URGENT PUBLIC IMPORTANCE

No. of notices received : 95

No. of discussions held : 1

No. of discussions completed : 1

No. of discu ssions remained : Nil
part-discussed

Total time taken : 9 hrs. 20 mts.

46



14
. S

P
E

A
K

E
R

/D
E

P
U

T
Y

 S
P

E
A

K
E

R
/C

H
A

IR
P

E
R

S
O

N
S

—
A

n
n

o
u

n
ce

m
en

ts
/O

b
se

rv
at

io
n

s/
R

u
lin

g
s

S
l. 

N
o.

S
ub

je
ct

B
y 

w
ho

m
D

at
e

1
2

3
4

1.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 S

pe
ak

er
26

.0
4.

20
16

D
em

an
ds

 fo
r 

G
ra

nt
s 

(R
ai

lw
ay

s)
 —

 2
01

6-
17

.

2.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 C

ha
ir

27
.0

4.
20

16
D

em
an

ds
 f

or
 G

ra
nt

s 
in

 r
es

pe
ct

 o
f 

th
e 

M
in

is
tr

y 
of

 D
ev

el
op

m
en

t 
of

 N
or

th
E

as
te

rn
 R

eg
io

n.

3.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 C

ha
ir

28
.0

4.
20

16
D

em
an

ds
 f

or
 G

ra
nt

s 
in

 r
es

pe
ct

 o
f 

th
e 

M
in

is
tr

y 
of

 S
ki

ll 
D

ev
el

op
m

en
t 

an
d

E
nt

re
pr

en
eu

rs
hi

p.

4.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 C

ha
ir

29
.0

4.
20

16
D

em
an

ds
 f

or
 G

ra
nt

s 
in

 r
es

pe
ct

 o
f 

th
e 

M
in

is
tr

y 
of

 S
oc

ia
l 

Ju
st

ic
e 

an
d

E
m

po
w

er
m

en
t.

5.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 C

ha
ir

02
.0

5.
20

16
D

em
an

ds
 fo

r G
ra

nt
s 

in
 re

sp
ec

t o
f t

he
 M

in
is

tr
y 

of
 C

iv
il 

A
vi

at
io

n 
an

d 
M

in
is

tr
y

of
 T

ou
ris

m
.

6.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

 p
ro

ce
du

re
 fo

r 
m

ov
in

g 
of

 C
ut

 M
ot

io
ns

 to
 th

e
T

he
 C

ha
ir

03
.0

5.
20

16
D

em
an

ds
 fo

r G
ra

nt
s 

in
 re

sp
ec

t o
f t

he
 M

in
is

tr
y 

of
 H

ou
si

ng
 a

nd
 U

rb
an

 P
ov

er
ty

A
lle

vi
at

io
n.

47



48

7.
A

nn
ou

nc
em

en
t r

eg
ar

di
ng

  C
ut

 M
ot

io
ns

 to
 th

e 
ou

ts
ta

nd
in

g 
D

em
an

ds
 fo

r
T

he
 S

pe
ak

er
03

.0
5.

20
16

G
ra

nt
s 

at
 th

e 
tim

e 
of

 g
ui

llo
tin

e 
tr

ea
te

d 
as

 m
ov

ed
 a

nd
 n

eg
at

iv
ed

.

8.
A

nn
ou

nc
em

en
t r

e
ga

rd
in

g 
P

re
si

de
nt

’s
 r

ec
om

m
en

da
tio

n 
to

 th
e 

H
ou

se
T

he
 S

pe
ak

er
11

.0
5.

20
16

fo
r 

th
e 

C
on

si
de

ra
tio

n 
of

 th
e 

D
r. 

R
aj

en
dr

a 
P

ra
sa

d 
C

en
tr

al
 A

gr
ic

ul
tu

ra
l

U
ni

ve
rs

ity
 B

ill
, 2

01
6,

 a
s 

pa
ss

ed
 b

y 
R

aj
ya

 S
ab

ha
 u

nd
er

 a
rt

ic
le

 1
17

(3
)

of
 th

e 
C

on
st

itu
tio

n.

9.
V

al
ed

ic
to

ry
 R

ef
er

en
ce

 o
n 

th
e 

co
nc

lu
si

on
 o

f t
he

 E
ig

ht
h 

S
es

si
on

 o
f t

he
T

he
 S

pe
ak

er
11

.0
5.

20
16

S
ix

te
en

th
 L

ok
 S

ab
ha

.

1
2

3
4



15
. 

S
TA

T
E

M
E

N
T

S

(i
) 

S
ta

te
m

en
ts

 m
ad

e/
la

id
 b

y 
M

in
is

te
rs

 u
n

d
er

 R
u

le
 3

72
 d

u
ri

n
g

 E
ig

h
th

 S
es

si
o

n
 o

f 
 S

ix
te

en
th

 L
o

k 
S

ab
h

a

S
l.

B
rie

f 
S

ub
je

ct
N

am
e 

of
 M

in
is

te
r

D
at

e
Ti

m
e 

Ta
ke

n
N

o.
H

.
M

.

1
2

3
4

5

1.
R

eg
ar

di
ng

 t
he

 v
er

di
ct

 o
f 

re
le

as
e 

of
S

hr
i A

ru
n 

Ja
itl

ey
 o

n
03

.0
5.

20
16

00
06

tw
o 

Ita
lia

ns
 m

ar
in

es
 w

hi
ch

 w
as

be
ha

lf 
of

 d
ec

id
ed

 b
y 

th
e 

 I
nt

er
na

tio
na

l
S

m
t. 

S
us

hm
a 

S
w

ar
aj

Tr
ib

un
al

s 
C

ou
rt

.
  2

.
R

eg
ar

di
ng

 t
he

 s
uc

ce
ss

fu
l

S
hr

i N
iti

n 
Ja

ira
m

04
.5

.2
01

6
00

03
or

ga
ni

za
tio

n 
of

 M
ar

iti
m

e 
In

di
a

G
ad

ka
ri

S
um

m
it-

20
16

 f
ro

m
 1

4 
to

 1
6 

A
pr

il,
20

16
 a

t 
M

um
ba

i.
 *

3.
C

or
re

ct
in

g 
th

e 
re

pl
y 

gi
ve

n 
on

S
hr

i V
ija

y 
S

am
pl

a
10

.5
.2

01
6

00
01

28
.4

.2
01

5 
to

 U
ns

ta
rr

ed
 Q

ue
st

io
n

N
o.

56
15

 b
y 

S
hr

im
at

i R
an

je
et

R
an

ja
n,

 M
.P

. 
re

ga
rd

in
g 

‘B
eg

gi
ng

am
on

g 
C

hi
ld

re
n’

 a
nd

 r
ea

so
ns

 f
or

de
la

y 
in

 c
or

re
ct

in
g 

th
e 

re
pl

y.
*4

.
C

or
re

ct
in

g 
th

e 
re

pl
y 

gi
ve

n 
on

 2
9.

4.
20

16
S

hr
i S

rip
ad

 Y
es

so
11

.5
.2

01
5

00
01

to
 U

ns
ta

rr
ed

 Q
ue

st
io

n 
N

o.
 1

01
6

N
ai

k
 b

y 
S

hr
i M

oh
am

m
ad

 F
ai

za
l,

 M
.P

. 
re

ga
rd

in
g 

‘M
ed

ic
al

 s
ea

ts
’.

*L
ai

d 
a 

co
py

 (
H

in
di

 a
nd

 E
ng

lis
h 

V
er

si
on

s)
 o

f 
th

e 
st

at
em

en
t.

49



(i
i)

 S
ta

te
m

en
ts

 m
ad

e/
la

id
 b

y 
M

in
is

te
rs

 u
n

d
er

 D
ir

ec
ti

o
n

 7
3A

 o
f 

D
ir

ec
ti

o
n

s 
b

y 
th

e 
S

p
ea

ke
r 

D
u

ri
n

g
E

ig
h

th
 S

es
si

o
n

 o
f 

S
ix

te
en

th
 L

o
k 

S
ab

h
a

S
l.

B
rie

f 
S

ub
je

ct
N

am
e 

of
 M

in
is

te
r

D
at

e
Ti

m
e 

Ta
ke

n
N

o.
H

.
M

.

1
2

3
4

5

*1
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

D
r. 

Ji
te

nd
ra

 S
in

gh
27

.0
4.

2
0

1
6

00
01

re
co

m
m

e
n

d
a

tio
n

s 
co

n
ta

in
e

d
 i

n
 t

h
e

2
5

5
th

 
R

e
p

o
rt

 
o

f 
th

e
 

S
ta

n
d

in
g

C
om

m
itt

ee
 o

n 
S

ci
en

ce
 a

nd
 T

ec
hn

ol
og

y,
E

nv
iro

nm
en

t 
an

d 
F

or
es

t 
on

 D
em

an
ds

fo
r 

G
ra

nt
s 

(2
01

5-
16

),
 p

er
ta

in
in

g 
to

 t
he

D
ep

ar
tm

en
t o

f S
pa

ce
.

*2
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i J
ua

l O
ra

m
02

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

tio
n

s 
co

n
ta

in
e

d
 i

n
 t

h
e

3r
d 

R
ep

or
t 

of
 t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
on

 S
oc

ia
l J

us
tic

e 
an

d 
E

m
po

w
er

m
en

t o
n

D
e

m
a

n
d

s 
fo

r 
G

ra
n

ts
 

(2
0

1
4

-1
5

),
P

e
rt

a
in

in
g

 t
o

 t
h

e
 M

in
is

tr
y 

o
f 

T
ri

b
a

l
A

ffa
irs

.

 *
3.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i V
is

hn
u 

D
eo

 S
ai

02
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
2n

d 
R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee

50



51

on
 C

oa
l 

an
d 

S
te

el
 o

n 
D

em
an

ds
 f

or
G

ra
n

ts
 (

2
0

1
4

-1
5

),
 p

e
rt

a
in

in
g

 t
o

 t
h

e
M

in
is

tr
y 

of
 M

in
es

.

*4
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i V
is

hn
u 

D
eo

 S
ai

02
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
8t

h 
R

ep
or

t 
of

 t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

o
n

 C
o

a
l 

a
n

d
 S

te
e

l 
o

n
 D

e
m

a
n

d
 f

o
r

G
ra

n
ts

 (
2

0
1

5
-1

6
),

 p
e

rt
a

in
in

g
 t

o
 t

h
e

M
in

is
tr

y 
of

 M
in

es
.

*5
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i T
ha

aw
ar

 C
ha

nd
03

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

ti
o

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
G

e
h

lo
t

1
1

th
 

R
e

p
o

rt
 

o
f 

th
e

 
S

ta
n

d
in

g
C

o
m

m
it

te
e

 o
n

 S
o

ci
a

l 
Ju

st
ic

e
 a

n
d

E
m

po
w

er
m

en
t o

n 
D

em
an

ds
 fo

r G
ra

nt
s

(2
01

5-
16

),
 p

er
ta

in
in

g 
to

 th
e 

M
in

is
tr

y 
of

S
oc

ia
l J

us
tic

e 
an

d 
 E

m
po

w
er

m
en

t.

*6
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i K
ire

n 
R

iji
ju

03
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
1

9
2

n
d

 
R

e
p

o
rt

 
o

f 
th

e
 

S
ta

n
d

in
g

C
om

m
itt

ee
 o

n 
H

om
e 

A
ffa

irs
 o

n 
A

ct
io

n
Ta

ke
n

 b
y 

th
e

 G
o

ve
rn

m
e

n
t 

o
n

 t
h

e
o

b
s

e
rv

a
ti

o
n

s
/r

e
c

o
m

m
e

n
d

a
ti

o
n

s



52

co
n

ta
in

e
d

 i
n

 t
h

e
 1

8
5

th
 R

e
p

o
rt

 o
n

D
e

m
a

n
d

s 
fo

r 
G

ra
n

ts
 

(2
0

1
5

-1
6

),
p

e
rt

a
in

in
g

 t
o

 t
h

e
 M

in
is

tr
y 

o
f 

H
o

m
e

A
ffa

irs
.

*7
.

S
4

ta
tu

s
 o

f 
im

p
le

m
e

n
ta

ti
o

n
 o

f 
th

e
D

r. 
S

an
je

ev
 K

um
ar

 B
al

ya
n

03
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
11

th
 R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
on

 A
gr

ic
ul

tu
re

 a
nd

 F
ar

m
er

s 
W

el
fa

re
 o

n
D

e
m

a
n

d
s 

fo
r 

G
ra

n
ts

 
(2

0
1

5
-1

6
),

pe
rt

ai
ni

ng
 to

 th
e 

D
ep

ar
tm

en
t o

f A
ni

m
al

H
u

sb
a

n
d

ry
, 

D
a

ir
yi

n
g

 a
n

d
 F

is
h

e
ri

e
s,

M
in

is
tr

y 
of

 A
gr

ic
ul

tu
re

 a
nd

 F
ar

m
er

s
W

el
fa

re
.

*8
.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i R
av

i S
ha

nk
ar

 P
ra

sa
d

04
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
11

th
 R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
o

n
 

In
fo

rm
a

ti
o

n
 

Te
ch

n
o

lo
g

y 
o

n
“B

us
in

es
s 

D
ev

el
op

m
en

t a
nd

 M
ar

ke
tin

g
S

tr
at

eg
y 

in
 t

he
 D

ep
ar

tm
en

t 
of

 P
os

ts
”,

pe
rt

ai
ni

ng
 to

 th
e 

 D
ep

ar
tm

en
t o

f P
os

ts
,

M
in

is
tr

y 
o

f 
C

o
m

m
u

n
ic

a
ti

o
n

s 
a

n
d

In
fo

rm
at

io
n 

Te
ch

no
lo

gy
.

1
2

3
4

5



53

  *
9.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i B
an

da
ru

 D
at

ta
tr

ey
a

04
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
7t

h 
R

ep
or

t 
of

 t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

o
n

 L
a

b
o

u
r 

o
n

 D
e

m
a

n
d

s 
fo

r 
G

ra
n

ts
(2

01
5-

16
),

 p
er

ta
in

in
g 

to
 th

e 
M

in
is

tr
y 

of
La

bo
ur

 a
nd

 E
m

pl
oy

m
en

t.

*1
0.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i S
an

to
sh

 K
um

ar
05

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

ti
o

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
G

an
gw

ar
9t

h 
R

ep
or

t 
of

 t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

on
 L

ab
ou

r o
n 

‘R
ev

ie
w

 o
f U

rb
an

 H
aa

ts
’,

pe
rt

ai
ni

ng
 to

 th
e 

M
in

is
tr

y 
of

 T
ex

til
es

.

*1
1.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i P
iy

us
h 

G
oy

al
05

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

tio
n

s 
co

n
ta

in
e

d
 i

n
 t

h
e

49
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

on
  C

oa
l a

nd
 S

te
el

 o
n 

‘C
oa

l p
ric

in
g 

an
d

is
su

e
s 

re
la

ti
n

g
 

to
 

co
a

l 
ro

ya
lt

y’
,

pe
rt

ai
ni

ng
 to

 th
e 

M
in

is
tr

y 
of

 C
oa

l.

*1
2.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i K
al

ra
j M

is
hr

a
09

.0
5.

20
16

00
0

1
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
2

6
4

th
 

R
e

p
o

rt
 

o
f 

th
e

 
S

ta
n

d
in

g
C

om
m

itt
ee

 o
n 

In
du

st
ry

 o
n 

D
em

an
ds

 fo
r

G
ra

n
ts

 (
2

0
1

5
-1

6
),

 p
e

rt
a

in
in

g
 t

o
 t

h
e

M
in

is
tr

y 
of

 M
ic

ro
, 

S
m

al
l 

an
d 

M
ed

iu
m

E
nt

er
pr

is
es

.



54

*1
3.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i H
an

sr
aj

 G
. A

hi
r

10
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
2n

d 
R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
o

n
 C

h
e

m
ic

a
ls

 a
n

d
 F

e
rt

ili
ze

rs
 o

n
D

e
m

a
n

d
s 

fo
r 

G
ra

n
ts

 
(2

0
1

4
-1

5
),

p
e

rt
a

in
in

g
 

to
 

th
e

 
D

e
p

a
rt

m
e

n
t 

o
f

P
ha

rm
ac

eu
tic

al
s,

 M
in

is
tr

y 
of

 C
he

m
ic

al
s

an
d 

F
er

til
iz

er
s.

*1
4.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

D
r. 

Ji
te

nd
ra

 S
in

gh
11

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

tio
n

s 
co

n
ta

in
e

d
 i

n
 t

h
e

1
9

1
st

 
R

e
p

o
rt

 
o

f 
th

e
 

S
ta

n
d

in
g

C
om

m
itt

ee
 o

n 
 H

om
e 

A
ffa

irs
 o

n 
A

ct
io

n
Ta

ke
n

 
b

y 
th

e
 

G
o

ve
rn

m
e

n
t 

o
n

o
b

s
e

rv
a

ti
o

n
s

/r
e

c
o

m
m

e
n

d
a

ti
o

n
s

co
n

ta
in

e
d

 i
n

 t
h

e
 1

8
6

th
 R

e
p

o
rt

 o
n

D
e

m
a

n
d

s 
fo

r 
G

ra
n

ts
 

(2
0

1
5

-1
6

),
p

e
rt

a
in

in
g

 
to

 
th

e
 

M
in

is
tr

y 
o

f
D

ev
el

op
m

en
t o

f N
or

th
 E

as
te

rn
 R

eg
io

n.

 *
15

.
S

ta
tu

s
 o

f 
im

p
le

m
e

n
ta

ti
o

n
 o

f 
th

e
D

r. 
Ji

te
nd

ra
 S

in
gh

11
.0

5.
20

16
00

01
re

co
m

m
e

n
d

a
tio

n
s 

co
n

ta
in

e
d

 i
n

 t
h

e
1

9
4

th
 

R
e

p
o

rt
 

o
f 

th
e

 
S

ta
n

d
in

g
C

om
m

itt
ee

 o
n 

 H
om

e 
A

ffa
irs

 o
n 

A
ct

io
n

Ta
ke

n
 

b
y 

th
e

 
G

o
ve

rn
m

e
n

t 
o

n
o

b
s

e
rv

a
ti

o
n

s
/r

e
c

o
m

m
e

n
d

a
ti

o
n

s

1
2

3
4

5



55

co
nt

ai
ne

d 
in

 t
he

 1
73

rd
 R

ep
or

t 
on

 t
he

‘S
tr

e
n

g
th

e
n

in
g

 o
f 

th
e

 W
o

rk
in

g
 o

f
M

in
is

tr
y 

o
f 

D
e

ve
lo

p
m

e
n

t 
o

f 
N

o
rt

h
E

a
st

e
rn

 
R

e
g

io
n

 
fo

r 
e

ff
e

ct
iv

e
im

p
le

m
e

n
ta

ti
o

n
 

o
f 

p
o

lic
ie

s,
pr

og
ra

m
m

es
, 

sc
he

m
es

 a
nd

 p
ro

je
ct

s
m

e
a

n
t 

fo
r 

N
o

rt
h

 E
a

st
e

rn
 R

e
g

io
n

’,
p

e
rt

a
in

in
g

 
to

 
th

e
 

M
in

is
tr

y 
o

f
D

ev
el

op
m

en
t o

f N
or

th
 E

as
te

rn
 R

eg
io

n.

*1
6.

S
ta

tu
s

 o
f 

im
p

le
m

e
n

ta
ti

o
n

 o
f 

th
e

S
hr

i Y
.S

. C
ho

w
da

ry
11

.0
5.

20
16

00
01

re
co

m
m

e
n

d
a

tio
n

s 
co

n
ta

in
e

d
 i

n
 t

h
e

2
7

3
rd

 
R

e
p

o
rt

 
o

f 
th

e
 

S
ta

n
d

in
g

C
o

m
m

it
te

e
 

o
n

 
 

S
ci

e
n

ce
 

a
n

d
Te

ch
no

lo
gy

, 
E

nv
iro

nm
en

t 
an

d 
F

or
es

ts
o

n
 D

e
m

a
n

d
s 

fo
r 

G
ra

n
ts

 (
2

0
1

5
-1

6
),

pe
rt

ai
ni

ng
 to

 th
e 

D
ep

ar
tm

en
t o

f S
ci

en
ce

an
d 

Te
ch

no
lo

gy
, M

in
is

try
 o

f S
ci

en
ce

 a
nd

Te
ch

no
lo

gy
.

*L
ai

d 
a 

co
py

 (
H

in
di

 a
nd

 E
ng

lis
h 

V
er

si
on

s)
 o

f 
th

e 
st

at
em

en
t.



(i
ii)

 S
ta

te
m

en
ts

 m
ad

e/
la

id
 b

y 
M

in
is

te
rs

 R
eg

ar
d

in
g

 G
o

ve
rn

m
en

t 
B

u
si

n
es

s 
D

u
ri

n
g

 E
ig

h
th

 S
es

si
o

n
 o

f
S

ix
te

en
th

 L
o

k 
S

ab
h

a

S
l.

B
rie

f 
S

ub
je

ct
N

am
e 

of
 M

in
is

te
r

D
at

e
Ti

m
e 

Ta
ke

n
N

o.
H

.
M

.

1
2

3
4

5

1.
G

ov
er

nm
en

t b
us

in
es

s 
fo

r 
th

e 
 w

ee
k

S
hr

i R
aj

iv
 P

ra
ta

p
29

.0
5.

20
16

00
 1

2
co

m
m

en
ci

ng
 th

e 
2n

d 
M

ay
, 2

01
6

R
ud

dy

2.
G

ov
er

nm
en

t b
us

in
es

s 
fo

r 
th

e 
 w

ee
k

S
hr

i R
aj

iv
 P

ra
ta

p
06

.0
5.

20
16

00
 

11
co

m
m

en
ci

ng
 th

e 
9t

h 
M

ay
, 2

01
6

R
ud

dy

56



 (
iv

) 
M

at
te

rs
 u

n
d

er
 R

u
le

 3
77

—
P

o
si

ti
o

n
 r

eg
ar

d
in

g
 r

ec
ei

p
t 

o
f 

re
p

lie
s 

fr
o

m
 M

in
is

tr
ie

s 
d

u
ri

n
g

S
ix

te
en

th
 L

o
k 

S
ab

h
a 

(A
s 

o
n

 3
0.

06
.2

01
6)

S
es

si
on

To
ta

l
N

o.
 o

f
P

en
di

ng
P

er
ce

nt
ag

e 
of

N
um

be
r 

of
re

pl
ie

s
re

pl
ie

s 
re

ce
iv

ed
M

at
te

rs
re

ce
iv

ed
to

 th
e 

to
ta

l
ra

is
ed

m
at

te
rs

 r
ai

se
d

F
irs

t 
S

es
si

on
(0

4.
06

.2
01

4 
to

 1
1.

06
.2

01
4)

34
13

21
38

.2
3

S
ec

on
d 

S
es

si
on

(0
7.

07
.2

01
4 

to
 1

4.
08

.2
01

4)
35

4
17

8
17

6
50

.2
8

T
hi

rd
 S

es
si

on
(2

4.
11

.2
01

4 
to

 2
3.

12
.2

01
4)

27
2

13
2

14
0

48
.5

3

F
ou

rt
h 

S
es

si
on

(2
3.

02
.2

01
5 

to
 1

3.
05

.2
01

5)
41

2
19

7
21

5
47

.8
2

F
ift

h 
S

es
si

on
(2

1.
07

.2
01

5 
to

 1
3.

08
.2

01
5)

19
6

90
10

6
45

.9
2

S
ix

th
 S

es
si

on
(2

6.
11

.2
01

5 
to

 2
3.

12
.2

01
5)

35
8

10
0

25
8

27
.9

3

S
ev

en
th

 S
es

si
on

(2
3.

02
.2

01
6 

to
 1

6.
03

.2
01

6)
28

1
74

20
7

26
.3

3

E
ig

ht
h 

S
es

si
on

23
6

28
20

8
11

.8
6

(2
5.

04
.2

01
6 

to
 1

1.
05

.2
01

6)

To
ta

l
21

43
81

2
13

31
37

.8
9

57



(v
) 

S
ta

te
m

en
t 

in
d

ic
at

in
g

 m
at

te
rs

 o
f 

u
rg

en
t 

p
u

b
lic

 im
p

o
rt

an
ce

 r
ai

se
d

 (
i)

 a
ft

er
 Q

u
es

ti
o

n
 H

o
u

r 
an

d
(i

i)
 b

ef
o

re
 t

h
e 

ad
jo

u
rn

m
en

t 
o

f 
th

e 
H

o
u

se
 f

o
r 

th
e 

d
ay

 d
u

ri
n

g
 E

ig
h

th
 S

es
si

o
n

 o
f 

th
e

S
ix

te
en

th
 L

o
k 

S
ab

h
a

D
at

e
N

o.
 o

f M
at

te
rs

N
o.

 o
f M

em
be

rs
 w

ho
Ti

m
e 

Ta
ke

n
N

um
be

r 
of

 N
ot

ic
es

ra
is

ed
sp

ok
e/

as
so

ci
at

ed
H

. M
.

re
ce

iv
ed

1
2

3
4

5

25
.0

4.
20

16
23

14
5

0 
58

68
26

.0
4.

20
16

24
10

6
0 

52
11

8
27

.0
4.

20
16

24
14

2
0 

55
12

0
28

.0
4.

20
16

24
12

6
0 

59
11

7
29

.0
4.

20
16

21
74

0 
38

98
02

.0
5.

20
16

25
14

1
1 

03
95

03
.0

5.
20

16
20

12
8

0 
42

14
9

04
.0

5.
20

16
26

14
6

0 
59

14
9

05
.0

5.
20

16
58

21
6

1 
44

14
4

06
.0

5.
20

16
34

91
0 

48
11

6
09

.0
5.

20
16

31
11

3
0 

55
82

10
.0

5.
20

16
28

11
9

0 
59

12
8

11
.0

5.
20

16
33

16
5

1 
16

13
2

To
ta

l
37

1
17

12
12

48
15

16

58



16
. 

S
TA

T
E

M
E

N
T

 S
H

O
W

IN
G

 D
A

T
E

 A
N

D
 T

IM
E

 O
F

 R
IN

G
IN

G
 O

F
 Q

U
O

R
U

M
 B

E
L

L
 D

U
R

IN
G

 T
H

E
 E

IG
H

T
H

S
E

S
S

IO
N

 O
F

 S
IX

T
E

E
N

T
H

 L
O

K
 S

A
B

H
A

 (
25

-4
-2

01
6 

TO
 1

1-
5-

20
16

)

S
l.

D
at

e
Ti

m
e 

W
he

n
T

im
e

S
ub

je
ct

 m
at

te
r 

un
de

r
R

em
ar

ks
N

o.
qu

or
um

 b
el

l
S

pe
nt

di
sc

us
si

on
 w

he
n 

th
e

w
as

 r
un

g 
(h

rs
.)

(m
in

s.
)

qu
or

um
 b

el
l w

as
 r

un
g

1
2

3
4

5
6

1.
25

.0
4.

20
16

14
10

 to
 1

41
5

05
-

H
ou

se
 r

e-
as

se
m

bl
ed

af
-

te
r l

un
ch

  b
re

ak
 a

fte
r q

uo
-

ru
m

 b
el

l w
as

 r
un

g 
tw

ic
e.

2.
26

.0
4.

20
16

14
00

 to
 1

40
5

05
-

-d
o-

3.
27

.0
4.

20
16

14
05

 to
 1

41
0

05
-

-d
o-

4.
28

.0
4.

20
16

14
05

 to
 1

40
9

04
-

-d
o-

5.
   

 2
9.

04
.2

01
6

13
11

 to
 1

31
2

01
D

is
cu

ss
io

n 
an

d 
vo

tin
g

S
hr

i 
M

al
lik

ar
ju

n 
K

ha
rg

e,
on

 th
e 

D
em

an
ds

 fo
r 

G
ra

nt
s

L
e

a
d

e
r 

o
f 

IN
C

 i
n

 L
o

k
un

de
r 

th
e 

co
nt

ro
l o

f
S

a
b

h
a

 
ra

is
e

d
 

th
e

th
e 

M
in

is
tr

y 
of

 S
oc

ia
l

qu
es

tio
n 

of
 q

uo
ru

m
 in

 th
e

Ju
st

ic
e 

an
d 

E
m

po
w

er
m

en
t

H
ou

se
. D

ur
in

g 
th

e 
co

ur
se

fo
r 

20
16

-1
7.

of
 ri

ng
in

g 
of

 th
e 

fir
st

  q
uo

-
ru

m
 b

e
ll,

 H
o

u
se

 w
a

s
m

ad
e.

59



60

14
36

 to
 1

43
8

02
-d

o-
S

hr
i 

R
aj

ee
v 

S
at

av
, 

M
P

ra
is

e
d

 t
h

e
 q

u
e

st
io

n
 o

f
q

u
o

ru
m

 i
n

 t
h

e
 H

o
u

se
.

D
u

ri
n

g
 t

h
e

 c
o

u
rs

e
 o

f
rin

gi
ng

 o
f t

he
 fi

rs
t q

uo
ru

m
be

ll,
 H

ou
se

 w
as

 m
ad

e.
6.

  0
2.

05
.2

01
6

14
10

 to
 1

41
4

04
--

H
o

u
se

 
re

-a
ss

e
m

b
le

d
a

ft
e

r 
lu

n
ch

 b
re

a
k 

a
ft

e
r

q
u

o
ru

m
 b

e
ll 

w
a

s 
ru

n
g

tw
ic

e.

7.
  0

3.
05

.2
01

6
15

15
 to

 1
51

8
03

--
H

ou
se

 r
e-

as
sm

bl
ed

 a
fte

r
lu

nc
h 

br
ea

k 
af

te
r q

uo
ru

m
be

ll 
w

as
 r

un
g 

on
ce

.

8.
  0

4.
05

.2
01

6
14

10
 to

 1
41

3
03

--
-d

o-

19
03

 to
 1

90
8

05
D

is
cu

ss
io

n 
on

 th
e

S
h

ri
 

S
a

n
ka

r 
P

ra
sa

d
co

ns
id

er
at

io
n 

an
d

D
a

tt
a

, 
M

P
 r

a
is

e
d

 t
h

e
pa

ss
in

g 
of

 th
e

qu
es

tio
n 

of
 q

uo
ru

m
 in

 th
e

F
in

an
ce

 B
ill

, 2
01

6
H

ou
se

. D
ur

in
g 

th
e 

co
ur

se
of

 r
in

gi
ng

 o
f t

he
 s

ec
on

d
qu

or
um

 b
el

l, 
H

ou
se

 w
as

m
ad

e.

9.
  0

5.
05

.2
01

6
14

30
 to

 1
43

6
06

--
H

o
u

se
 

re
-a

ss
e

m
b

le
d

a
ft

e
r 

lu
n

ch
 b

re
a

k 
a

ft
e

r

1
2

3
4

5
6



61

q
u

o
ru

m
 b

e
ll 

w
a

s 
ru

n
g

tw
ic

e.

10
.

06
.0

5.
20

16
16

00
 to

 1
61

0
10

--
A

s 
th

er
e 

w
as

 n
o 

qu
or

um
in

 th
e 

H
ou

se
 a

fte
r 

th
e

q
u

o
ru

m
 b

e
ll 

w
a

s 
ru

n
g

th
ri

ce
, 

H
o

u
se

 
w

a
s

ad
jo

ur
ne

d 
to

 m
ee

t 
ag

ai
n

at
 1

62
0 

hr
s.

16
20

 to
 1

62
1

01
--

H
o

u
se

 
re

-a
ss

e
m

b
le

d
a

ft
e

r 
q

u
o

ru
m

 b
e

ll 
w

a
s

ru
ng

 o
nc

e.

11
.

09
.0

5.
20

16
14

00
 to

 1
40

8
08

--
H

o
u

se
 

re
-a

ss
e

m
b

le
d

a
ft

e
r 

lu
n

ch
 b

re
a

k 
a

ft
e

r
q

u
o

ru
m

 b
e

ll 
w

a
s 

ru
n

g
th

ric
e.

12
.

10
.0

5.
20

16
14

10
 to

 1
41

3
03

--
H

o
u

se
 

re
-a

ss
e

m
b

le
d

a
ft

e
r 

lu
n

ch
 b

re
a

k 
a

ft
e

r
q

u
o

ru
m

 b
e

ll 
w

a
s 

ru
n

g
on

ce
.

13
.

11
.0

5.
20

16
14

30
 to

 1
43

2
02

--
-d

o-

To
ta

l
67

 m
in

s.



A
n

al
ys

is
 o

f 
R

in
g

in
g

 o
f 

Q
u

o
ru

m
 B

el
l

1.
To

ta
l t

im
e 

sp
en

t o
n 

rin
gi

ng
 o

f q
uo

ru
m

 b
el

l
:

67
 m

in
s.

2.
M

ax
im

um
 n

um
be

r 
of

 ti
m

es
 q

uo
ru

m
 b

el
l w

as
 r

un
g 

on
 a

 p
ar

tic
ul

ar
 d

ay
:

O
nc

e
(o

n 
06

.0
5.

20
16

)

3.
N

um
be

r 
of

 ti
m

es
 H

ou
se

 a
dj

ou
rn

ed
 fo

r 
w

an
t o

f q
uo

ru
m

:
O

nc
e

(o
n 

06
.0

5.
20

16
)

4.
N

um
be

r 
of

 d
ay

s 
w

he
n 

si
tti

ng
 c

om
m

en
ce

d 
af

te
r 

qu
or

um
 b

el
l w

as
 r

un
g

:
N

il

5.
N

um
be

r 
of

 d
ay

s 
w

he
n 

H
ou

se
 r

e-
as

se
m

bl
ed

 a
fte

r 
lu

nc
h 

br
ea

k 
af

te
r 

qu
or

um
:

10
 d

ay
s

be
ll 

w
as

 r
un

g

62



17
. S

TA
T

E
M

E
N

T
 R

E
G

A
R

D
IN

G
 W

A
L

K
O

U
T

 S
TA

G
E

D
 B

Y
 M

E
M

B
E

R
S

 D
U

R
IN

G
T

H
E

 E
IG

H
T

H
 S

E
S

S
IO

N
 O

F
 S

IX
T

E
E

N
T

H
 L

O
K

 S
A

B
H

A

(2
5.

04
.2

01
6 

to
 1

1.
05

.2
01

6)

D
at

e
T

im
e

S
ub

je
ct

 M
at

te
r

03
.0

5.
20

16
12

18
 h

rs
S

hr
i  

M
al

lik
ar

ju
n 

K
ha

rg
e 

an
d 

ot
he

r m
em

be
rs

 o
f I

N
C

 s
ta

ge
d 

a 
w

al
ko

ut
 fr

om
 th

e 
H

ou
se

in
 p

ro
te

st
 o

f t
he

 s
ta

te
m

en
t m

ad
e 

by
 M

in
is

te
r 

of
 F

in
an

ce
 (

S
hr

i A
ru

n 
Ja

itl
ey

) 
re

ga
rd

in
g

Ita
lia

n 
m

ar
in

e 
ca

se
.

05
.0

5.
20

16
12

59
 h

rs
S

hr
i T

at
ha

ga
ta

 S
at

hp
at

y 
an

d 
ot

he
r 

m
em

be
rs

 o
f 

B
JD

 s
ta

ge
d 

a 
w

al
ko

ut
 in

 p
ro

te
st

 o
n

th
e 

is
su

e 
of

 P
ol

av
ar

am
 p

ro
je

ct
.

06
.0

5.
20

16
14

19
 h

rs
S

hr
i 

M
al

ik
ar

ju
n 

K
ha

rg
e,

 S
m

t. 
S

on
ia

 G
an

dh
i 

an
d 

ot
he

r 
m

em
be

rs
 o

f 
IN

C
 s

ta
ge

d 
a

w
al

ko
ut

 f
ro

m
 t

he
 H

ou
se

 d
em

an
di

ng
 a

 S
up

re
m

e 
C

ou
rt

 m
on

ito
re

d 
in

qu
iry

 i
nt

o 
th

e
al

le
ge

d 
irr

eg
ul

ar
iti

es
 in

 A
ug

us
ta

 W
es

tla
nd

 H
el

ic
op

te
r 

de
al

, 2
01

3.

09
.0

5.
20

16
12

17
 h

rs
.

S
hr

i M
al

lik
ar

ju
n 

K
ha

rg
e 

an
d 

ot
he

r 
m

em
be

rs
 o

f 
IN

C
 s

ta
ge

d 
a 

w
al

ko
ut

 a
s 

th
ey

 w
er

e
de

m
an

di
ng

 t
o 

be
 a

llo
w

ed
  

to
 r

ai
se

 s
om

e 
is

su
es

 a
bo

ut
 t

he
 C

A
G

 r
ep

or
t 

on
 G

uj
ar

at
S

ta
te

 P
et

ro
le

um
 C

or
po

ra
tio

n 
Lt

d.

18
45

 h
rs

S
hr

i M
al

lik
ar

ju
n 

K
ha

rg
e 

an
d 

ot
he

r m
em

be
rs

 o
f I

N
C

 s
ta

ge
d 

a 
w

al
ko

ut
 in

 p
ro

te
st

 o
f t

he
co

ns
id

er
at

io
n 

an
d 

pa
ss

in
g 

of
 t

he
 D

em
an

ds
 f

or
 G

ra
nt

s 
on

 A
cc

ou
nt

 (
U

tta
ra

kh
an

d)
20

16
-1

7.

63



18. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
BY HS AND MEMBERS OF PANEL OF CHAIRPERSONS FROM

25.04.2016 TO 11.05.2016

No. of Days Total Time Spent

H. M.

Hon'ble Speaker 13 38 35

Shri Hukum Singh 09 14 38

Shri Hukm Deo Narayan Yadav 09 08 10

Shri Anandrao Adsul 06 08 03

Shri Arjun Charan Sethi 06 06 27

Shri Pralhad Joshi 05 05 37

Shri K.H. Muniyappa 05 04 44

Shri Ramen Deka 05 04 28

Dr. Ratna De Nag 03 02 04
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS  AND MEMBERS OF PANEL OF CHAIRPERSONS FROM

25.04.2016 TO 11.05.2016

Time Spent Total Time

  HS H. M.

1 2 3

25.04.2016 1100 to 1305 hrs 02 05

26.04.2016 1100 to 1258 hrs 01 58

27.04.2016 1100 to 1304 hrs 02 04

28.04.2016 1100 to 1304 hrs 02 04

29.04.2016 1100 to 1350 hrs 02 50

02.05.2016 1100 to 1309 hrs 02 09

03.05.2016 1100 to 1304 hrs 02 04

1724 to 2022 hrs 02 58

04.05.2016 1100 to 1309 hrs 02 09

05.05.2016 1100 to 1326 hrs 02 26

1726 to 1831 hrs 01 05

06.05.2016 1100 to 1348 hrs 02 48

1358 to 1455 hrs 00 57

09.-5.2016 1100 to 1301 hrs 02 01

1535 to 1913 hrs 03 38

10.05.2016 1100 to 1307 hrs 02 07

11.05.2016 1100 to 1324 hrs 02 24

1844 to 1932 hrs 00 48

Total Time Spent in the Chair 38 35
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Shri Hukum Time Spent Total Time
Singh H M

25.04.2016 1700 to 1807 hrs. 01 07

26.04.2016 1701 to 1850 hrs. 01 49

28.04.2016 1603 to 1928 hrs. 03 25

29.04.2016 1556 to 1800 hrs. 02 04

02.05.2016 1837 to 2000 hrs. 01 23

03.05.2016 1600 to 1724 hrs. 01 24

05.05.2016 1506 to 1604hrs. 00 58

10.05.2016 1704 to 1833 hrs 01 29

11.05.2016 1701 to 1714 hrs. 00 13

1724 to 1810 hrs. 00 46

Total Time Spent in the Chair 14 38

Shri Hukm Deo Time Spent Total Time
Narayan Yadav H M

26.04.2016 1503 to 1559 hrs. 00 56

27.04.2016 1504 to 1559 hrs . 00 55

28.04.2016 1459 to 1603 hrs. 01 04

29.04.2016 1502 to 1556 hrs. 00 54

02.05.2016 1414 to 1507 hrs. 00 53

03.05.2016 1312 to 1400 hrs. 00 48

04.05.2016 1413 to 1503 hrs. 00 50

09.05.2016 1408 to 1500 hrs. 00 52

11.05.2016 1603 to 1701 hrs. 00 58

Total Time Spent in the Chair 08 10



67

Shri Anandrao Time Spent Total Time
Adsul H M

26.04.2016 1559 to 1701 hrs. 01 02

27.04.2016 1659 to 1828 hrs. 01 29

02.05.2016 1627 to 1731 hrs. 01 04

04.05.2016 1601 to 1651hrs. 00 50

1738 to 1829 hrs 00 51

06.05.2016 1348 to 1358 hrs. 00 10

1620 to 1801 hrs. 01 41

10.05.2016 1413 to 1509 hrs. 00 56

Total Time Spent in the Chair 08 03

Shri Arjun Time Spent Total Time
Charan Sethi H M

26.04.2016 1405 to 1503 hrs. 00 58

28.04.2016 1409 to 1459 hrs 00 50

29.04.2016 1350 to 1502 hrs. 01 12

02.05.2016 1507 to 1627 hrs. 01 20

04.05.2016 1829 to 2001 hrs. 01 32

09.05.2016 1500 to 1535 hrs. 00 35

Total Time Spent in the Chair 06 27

Shri Pralhad Time Spent Total Time
Joshi H M

25.04.2016 1501 to 1559 hrs. 00 58

02.05.2016 1731 to 1837 hrs 01 06

03.05.2016 1304 to 1312 hrs. 00 08

1400 to 1421 hrs. 00 21

05.05.2016 1831 to 2004 hrs. 01 33

11.05.2016 1432 to 1603 hrs. 01 31

Total Time Spent in the Chair 05 37
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Shri K. H. Time Spent Total Time
Muniyappa H M

25.04.2016 1559 to 1700 hrs. 00 01

27.04.2016 1559 to 1659 hrs 01 00

04.05.2016 1651 to 1738 hrs. 00 47

05.05.2016 1604 to 1726 hrs. 01 22

11.05.2016 1810 to 1844 hrs 00 34

Total Time Spent in the Chair 04 44

Shri Ramen Time Spent Total Time
Deka H M

25.04.2016 1415 to 1501 hrs. 00 46

27.04.2016 1410 to 1504 hrs 00 54

04.05.2016 1503 to 1601 hrs. 00 58

06.05.2016 1801 to 1848 hrs 00 47

10.05.2016 1601 to 1704 hrs 01 03

Total Time Spent in the Chair 04 28

Dr. Ratna De Time Spent Total Time
(Nag) H M

03.05.2016 1518 to 1600 hrs. 00 42

05.05.2016 1436 to 1506 hrs 00 30

10.05.2016 1509 to 1601 hrs. 00 52

Total Time Spent in the Chair 02 04



19. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE EIGHTH SESSION OF

SIXTEENTH LOK SABHA

Business Time Taken Percentage of the
H. M. total time taken

BILLS

(a) Government Bills 18 16 19.49

(b) Private Member’s Bills 02 27 02.61

BUDGETS

(a) Railway Budget 04 41 04.99

(b) General Budget 22 06 23.58
(c) Budget in respect of state
under President’s rule 02 44 02.92

CALLING ATTENTION 02 40 02.85

DISCUSSIONS—

Short Duration Discussions
(Rule 193) 09 20 09.96
MATTERS OF URGENT
PUBLIC IMPORTANCE 12 48 13.66
MATTERS UNDER RULE 377 00 40 00.71
QUESTIONS 05 34 05.94
RESOLUTIONS—

Statutory Resolution *
Private Member’s Resolution 01 39 01.76

STATEMENTS—
Rule 372, Rule 199 and
Direction 73 A 00 55 00.98
OTHER MATTERS such as Oath or Affirmation, Papers Laid on the
Table, Obituary References, Questions of Privileges, Points or Order,
Personal Explanation etc. 09 53 10.55

Total 93 43 100
* Joint discussion took place on one Statutory Resolution [see statement No. (ii) at

Chapter No. 12] and Motion for consideration of connected Government Bill (See Sl.
No. 11. of Government Bills at Chapter No. 2) Time taken on joint discussion has been
shown under Government Bills.
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